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Consitunon (Amdt )

had been done though one year had elap-
sed  Another wrdow, Mrs Leela Laksh
mana of Tiruchy, was gnen only thice
acres of uncultivable land  Mis Krishna.
ven: of Katpad: was allotted jungle land and
was runmng from pillar to post to obtam
a loan of Rs 5,000 promused by the State
Government when the banks are giving
Iitberal loans  But 1t v not being given
n this case

Lt-Gen Candeth and May  General
Vasishta agreed that mnstances hke these
would enly dct as dcterrents to young,
enthusiastic men voluntcering to join the
defence forces 1t s a very slanderous and
serious opimon expressed by semor military
personnel I request, thiough you, to the
Mimster that this should be brought to
the notice of the Defence Muuster and
some action should be tthen mmmediately
on the demands made 1t Nasih by the'
vanous war widows, 300 of them, gathered
there.

lewm

THE MINISTER QF STATE IN THE
DEPARTMENT OF PARLIAMENTARY |
AFFAIRS AND IN THE MINISTRY |
OF SHIPPING AND TRANSPORT
{SHRI OM MEHTA) As far as the
question of pension 1s oiacerned, whatver
has been assured has been given,

SHRI A G KULKARNI

Tupecs

SHR1 OM MEHTA 1 do not know
what the rules are. Our Defence Minister ‘
has sard that hberal pension has been given
to all of them under rules If there are any
cases of mordinate del+y, he can brning
them to the notice of the Defence Mimster
and he wilf look into them

SHRI A. G KULKARNI Mr Can-

deth has brought it to the notice of the ’

Government  Why shoutd I do 1t”?
r

Forty

THE CODE OF CRIMINAL PROCE-
DURE (AMENDMENT} BILL, 1972

SHRI A. N MULLA (Uttar Pradesh) : |
Sir, I move for leave to introduce a Bill
further to amend the Code of Crimunal
Procedure, 1898 !

The question was put and the motion

sas adopred ..

- -
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SHRI A N Mt LLA
the Bull.

Str, 1 introduce

THE CONSTITU1{ON (AMEMDMENT)
BILL, 1972 (TO \MEND ARTICLE 39)

o A KT AEY (IT R )
A, |§ 9w ¥ Afaum # A4
Mg FYT I fquaF F1 9T Farfem
F7 T Sl FEATE

The question was put and the moton was
adopted.

SHRL O P TY\GI
the Bill

Sir, T introduce

THE CONSTITUY1ON (AMENDMLNT)
BILL, 1972 (SUBSTITUTION) O}
ARTICLE 220

WU IgH ST Al ¢ w7
aTeg & qfaam 17 7 aeigs T
a faaas &1 @ =T FW AT
gafq =rgar g

The question was rut and the motioit was
adopted

SHRIO P TYAGI Sir, Iintroduce the

THE CONSTITU 110N (AMENDMENT)
BILL, 1972 (INSER1ION OF NEW
ARTICLE 137A)
St WigH wRTW . A,
F ar<q & afqar 1 i) auie 7@
ay fagms F grEafg s A
sTafa STgaT 8
The quesuon wuay put and the monon

was adopted

SHR1I O P TYAGI
the Bill

Sir, T 1ntroduce

T vy

MR DEPUTY CHAIRMAN
fTouse stands adjo rned til} 2-30 p.M

The

The Hou ¢ then adjourned fou
funch at two nmnutes past onc ol
the clock.



